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- -(ii) Statement by Government
accepting the .above Report.

II. Statement (in -English and
Hindi) giving reasons for the de-
lay in laying the papers mentioned
at (2) above,  [Placed im Libraty,
See No. LT 2354/97 for I. and uj.

REPORT OF COMMITTEE . ON
PUBLIC UNDERTAKINGS

SHRI DPIPANKAR MUKHERJEE

(West Bengal): Madam, I lay on the.

Table, a copy (in English and Hindi)
of the Eleventh Report of the Com-
mittee on Public Undertakings on
“Sickness in .Public Undertakings”.

LEAVE OF ABSENCE

THE DEPUTY CHAIRMAN: I
have to inform Members that a let-
ter has been received from  Shri Tri-
dib Chaudbur] ' stating ‘that due 'to in-
disposition he is not in a- pesition to
attend the 181st Session of the Rajva
Sabha. He has requested that he may
be granted Leave of Absence from all
the sittings during the 181st Session
of the Rajya Sabha. Does he have the
permssion of the House for 'remaining
absent from all th, sittings of the House

during the 181st Session of the Rapya
Sabha?

(No hon, Member dissented)

THE DEPUTY CHAIRMAN: Per-
* mission to remain absent is granted,

—

RE: QUESTION OF PRIVILEGE

3 faaz gy wegran (feeeht) ¢
dew, § o Mfew Fg'mg( fafadst
w1 gEw A F. . (wwwaw)

THE 'DEPUTY CHAIRMAN: .I have
with me five notices, ’
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0. faww TR weRa . dEN,
yg o fafgds 1 gaw &Y W
WA @M ¢ I OF AT FEFE AD
fegoaa ¥ aR T | W W
T F §FF F AR AW oFA-
Tigr gf, 9w T A 2 @I BN
g\ uw gar ot § afufe” @
AR Y maw e § fmw
g %o wgrw,
#w maw. @ - gfew §o—
“Government feels sore about Najma’s
rule, ” WEMHT, “ofigm T W
g3z, ®  gewr  ® —
“UF says . Najma to be blamed for
defeat -of Bill on floor.” ATFT GIL
HAT-HAT &1 HF¥i, A T § fone
wa fer ot Ferdraeasasird s aw
§ ofeqe wew u® #wi @ g
1 =ity uFEse @ fear swig A
IUH FE FIW X TEH T - UIGEE
FT famr | ag gis® a0 fedism @
AR IEF A9 ugl T T gR
A 3T 9/ F T FAAL g
wgieE, T OFMEAE ¥ HEw ¥
fafreet wigs ug W § fE—
“A seniof Cabinet’ Minister claiﬁ
that the” Deptty Chairman has taken
an unusual step and refused to- -ad-
journ the House after 5.00 P.M.
despite please from the Leader  of
the House, Shri = Jaipal Reddy, and

thereby set and new procedure = in-
terpreting the sense of the House ‘as

the will of the majority.” "WEYAT;
ary AR sEAir A oafgy, & @
HEHIX . TG .G O | I¥T A
‘e T 4, oud- ug o7 §
. 'l_‘here ‘he says, “Despite the' bad
floor management which has caused
the defeat of the Bill, a senior. Front
leader said, the defeat was caused

by the unprecedented- decision of -the
Chair to extend the session beyond
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5 p'clock. He told an informal ga-
thering of reporters that the Govern-
ment has not even expeeted the Pre-
sidential and Vice-Presidential Elec-
tions (Amendment) Bill to be taken
up at all ‘as the House was due to
adjourn at 5.00 P.M. Ezxplaining
what happened, he said that the BJP
asked the Chair to extend the time
for discuss’on, the Deputy Chairman
did . allow it.”

TP, TR WA T PN

N F owEwE g awdr § 7
REREr, UF @ W LI ! FIvE
- oAk fed-uada & gaw R
g9 & W g | WgEE, & g
9T I AXGHE W@ wEY - W TEY
dreagr ¥ wEmTo., @ faw
siar, fedfe g1 war; s1g9e widw
o miwr, 3¢ 9w 4ET;
gresgafa S vl & (e &
oY ¥ W gwew fawm oWy, a@g
fediz g‘r TA, YFAIT B QL A
THE F AW B w7 @ T
AR T A L& FY TS ksl
T30 :

AT, WA ITH TIE FT
7l w7 gHA, § wOA HERIT AT
qqA T AAfAET 9% 9% TET ¥
faq feelt-Swreha &1 SEET AR
F7C, T WY TEIF  Fq AGI
g aFdr )

g F ATT AT FFW & IR
79 9mg X uF famu siows
frgr srovgr § A wEw ¥ @
fear.sr w &1 34 wETA ¥
gal wd § W T S| aE
& gt o Pt W § TAFAAT
¥ 7t Arv fert s @ @ odR
T WA T W § owww I

wEgw | Tgt qewT ot g Wy

FIFC A FYF WY S F7Y fy fewd
o ¥ oA Gidr waw
forr & 1 w@f ot formr gwi B fR
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TEMAT #rEe # T w i
ar et et aifgar, oo @
a»“ré wicws A § B owe g3 A
78 |

You have to put it to the House.

AvR gIF # Ewe frwm "R
g5 # wa feaw fen @ g9
T Tiém uagde F¥ faui | @l &%
Zi¥W UFRdS gW, W & 12 o
aprgmamds wE 9%
9-9 X ¥ Fd § | FTIHW A
UFGEE FTH FIE WAAGHE €T
TE AT AR oAy e faw 01«
@ o de fafm o g !
T wfas qref ® TE 3 fir
fecdt v wa% 9 A AL
@, 9 % $§ g Y, T AN
AR a97 | | ¥ gwaw § fx
ug 97 & fagmyg =M won qdw
F FF fanr s Wi g 4E g9,
AT BIFE § | BAA FHT @ AT
AT FFT 5 $EA ¥ IOT TG qG@
F1 feopofy s 9% gew § W
TET T [OF JW™ WG9 GG,
zw wama € B oswow ¥ @,
wF gRA avE F qf saw I
T 4 | wa fegw ggw wa
g fom awg ¥ =g wwe & WiT
WL gare w feae fpze wrai @ )
T GEX B ORSFT F HEW W
fafadrsr & diT a7 dew, § ww
AIHY T FXAT TEA E

SHRI SATISH PRADHAN (Ma-:
barashtra): Madam, I assocaite my-
self with the notice given by  Prof.
Malhotra.

SHRI JAYANT KUMAR MAL-
HOUTRA (Uttar Pradesh): Madam,
I associate myself with the notice
given by Prof. Malhotra.

SHRI SATISH AGARWAL (Raj
asthan): Madam Deputy Chau-man
1 have also moved a motion for
breach of privilege and contempt of
the House. I have got total pro-
ceedings of that day. My colleague,
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Prof. Malhotra quoted from the Pig-
neer as well as from The Aslan Age,
Now, there is one more newspaper
which has given a weekly round-up
of the Parliament proceedings of the
Lok Sabha ag well as the Rajya Sa-
bha, his is The Rajasthan Patrike
published from Jaipur. It gives a
total weekly round-up. It says,
“Rajya Sabha—

THRAT B A7 AN CF w0
vl smaE @ A zw auew
¥ fag swearafe & faeee
sgew fogiy wzw @1 wfe =
FWH AT ¥ faw g  wodwid
F oW g | ¥ AQT A0
way wag P Gy e dw oy
e 7 S7 w3 & oA od IER
wiwar greed g wilt & Y waw )
eafirt ww A qor Wl g0
vrawtafe & fdg wdar whag ar
A gw faoy av sl gerAn @
yawaias e g\ & 1w
gurgs 92 = wAww @I T ET
@ 1 geawafe AR gegeer ¥ o
AW W gew J|W N omde =Y
qCY VIGT " Tw ¥ oA wd
gq ‘n

w W fear g g

QT AN wee W
TR ¥ O 78 vf ) dudw wid
e ¥ fawwar @ o#g ey
/T A a9 )

So, the name is out. He told the
informal gatheriig, Now the question
is if a motion is moved by the Lea-
der of the Opposition for the exten-
sion . of the time, and if the House
agrees to it, the time is extended.
What should be done in those cir-
cumstances? Firstly, he is not  the
Leader of the House. May T draw
the attention of the hon. Members
to the Rules of Procedure and Con-
duct of Business in the Council of
States? Rule 2 (1) says: “In  these
rules, unless the contéxt  otherwise

requires;—,.“Leader of the Council”
means the Prime Minister, if he is
a member of the Council or a Min—
istér who is a member of the Courcil
and is noniinated by the Prime Min-
ister to function as the Leader of
the Council.” Shri Jaipal Reddy is
not a member of this Council. He
could neither be nominated as the
Leader of the House nor could he
assume the powers of the Leader of
this House. This is also an insult to
the House. So, I wanted to clarify
this point. = Now the sécond point
is this. T have got a book.  What
happens in such circumstances? Tt
is a book called “Mr. Speaker: Role
and Functions”. It is brought out
by our own Lok Sabha Secretariat.
1 refer to page 251.

“In no case would it be justified
for a Speaker to use his powers
arbitrarily or in such a manner as
to prevent the House from func-
tioning. In so far as the duties and

responsibilities of the Speaker in
India and his relations with  the
House are concerned, it would be
pertinent to refer bere 16 the ob- .
setvations made by the Commit-
tée of Presiding Officers headed by
Shri V. S. Page, Chairman of the

Maharashtra Legislative Council,
‘jn its repott submitted to the Con-
ference of Presiding Officers of Le-
o'slative Bodies in India, held in
October, 1968, The Committee
Inter alia - stated: “The  principal
duty of the Speaker is to regulate
the proceedings of the House and
to enable it to deliberate on and
decide the various matters coming
before it. Thus, in considering the
various notices or points  raised
before hith or adjournment of the
sitting or placing matters before
the House and the like, the Spea-

%er should always hear this in

mind and, where in doubt, he

should act in favour of gziving an
opportdnity to the House to
etnresy itsdlf.”
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Madam Deputy  Chairperson, 1
quoted from the Coaference of Presi-
ding Officers. This is a book, This is
not a BJP document, This is a book
on “Mr. Speaker: Role and Func-
~ tions”,

Now this is another book “Rajya
Sabha at Work”. I refer to page 231,
(Interruptions) . ..

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI JAYANTHI
NATARAJAN): Madam, there is a
point for clarification, Mr, Vijay
Kumar Malhotra has apparently given
notice of a breach of privielge.
(Interruptions).. .

SHRI SURINDER KUMAR SINGLA
(Punjab): Madam, kindly listen to us.
(Interruptions),.. We have all given
notice of a breach of privilege. (In-
terruptions)... Let us submit to the
scrutiny of the House his reported
speech, (Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN: Madam, I am not explaining
anything. I am seeking a clarification
from the Chair. I am not interrupting
you. (Interruptions)...

THE DEPUTY CHAIRMAN: Let her
speak. She is the Minister of State
for Parliamentary Affairs.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, I am just seeking a

clarification, (Interruptions)...I have

to seek a clarification on a point. Be-
fore saying anything else, T would
lixe to. place on record that we have
the. greatest respect for the decision
of the Chair. Whatever decision was
taken by the Deputy Chairman or by
the Chair is held in the highest res-
pect., Nobody has Questloned it. No-
body is casting aspersion on it. No-
body js casting any blame “on it
Something’ has appeared in'the Press
attributed to Mr, Jaipal Reddy, Mr.
Vijay Kumar Malhotra has given a
‘weeeh of privilege notice against

[RAJYA SABHA ]
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him. He has spoken on it also. Madam,
it'is for the House, for the Chair, to
take a decislon on what hag to be done
in respect of the breach of privilege,
Following  the precedents Madam,
he has been allowed to mention
what a breach of privilege contains,
If Mr, Agarwal has also given a breach
of privilege notice and if he wants
to speak about it, it is okay. But
when Mr. Jaipal Reddy is not here, I
request most sincerely that we should
not convert it into a debate, It is
not a debate, If Mémbers have giverd
notice of a breach of privilege with-
out knowing what had exactly-oc-
curred, whether ‘Mr. Jaipal Reddy
had actually said .something....
(Interruptions).. ]

SHRI TRILOKI NATH CHATURVBDI
(Uttar Pradesh): It has come in all
the papers, Hindi and Enghsh (In-
terruptions),.. It has come m nine
newspapers. (Interruptzons)

SHRI SURINDER ‘KUMAR SINGLA
Madam, it is not a point of clanﬁca-
tion, (Interruptzom) It s a senous
matter. (Interruptzons)

SHRI TRILOKI NATH ~CHATUR-
VEDI: If they had known about it
and if they wanted to contradict it
and to express regrets, they. should
have done so earlier. (Interruptions)...
Even Mrs. Jayanthi Natarajan, as the
Minister of State for Parliamentary
Affairs, should have expressed regrets
as soon as she saw it in the Press
(Interruptions)..

SHRI G, SWAM’INATHAN: (Tamil
Nadu): They are trying to defend an
indefinsible position, This is horrible.
(Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN: You are not allowing me to
speak. (Interruptions)... Let me say
what I want to say. (Interruptions)..
I am not contradicting anyone. (In-
terruptions)... You are not allowing
me to. speak, (Interruptions),.

" THE DEPUTY CHAIRMAN: I am-
allowing yvou. (nterruptions)... I am-.
trying to restore order, . (Interrup-.
tions),..
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SHR| SATISH AGARWAL; By plead-
ing this way you are aggravating the
offence.  (Infevruptions)...

SHR] TRILOKI NATH CHATUR-
VEDI: After all, the Members of the
Guvernment have seen  the news-
papers, Mr, Reddy, as the Informa-
tion and Broadeasting Minister, gets
ail the newspapers. (Inlerruptions).,

SHR! SATISH AGARWAL: If Mr,

Jairal Reddy s not present here, it
is not our fault, (nterruptions)...

SHRIMATI JAYANTHI
JAN: I am appealing
Unterruplions), ..

THE DEPUTY CHAIRMAN: Don't

NATARA-
to the Chair.

involve the Chair, please. (Interrup-

trons).. .

SHRI[ SATISH AGARWAL: Let me
finish. (Interruptions). ..

SHRIMATYT JAYANTHI NATARA-
JAN: Madam, T am leaving it to you
Unierruplions),. .

THE DEPUTY CHAIRMAN: Nog, no.
Don’t leave ittome. (Interruptions) ..
Please sit down. (Interruptions)...
Please sit down. (nterruptions)...
Just one minute, (Interruptions)...
Please sit down. {Interruptions),..

SHRI TRILOK! NATH CHATUR-
VEDI: To raise an issuie of privilege
we are not to wait for the Minister.
{hiterruptions). . .

SHRI G. SWAMINATHAN: We necd
not wait for the Minister to raise a
matter of privilege. (Interruptions).. .

SHRIMATT JAYANTHI NATARA-
JAN: T have not asked for the House
to wait for the Minister, (Inteyrup-
Hons)...

SHRI . SWMINATHAN: What iy
this, Madam? (Interruptions). . Sup-
pose Mr, Jaipal Reddy does not come,
that doesn’t mean we cannot raise
the privilege issue. (Interruptions)...

SHRI VAYALAR RAVI (Kerala):
Madam, she is obsetructing the pro-
ceedings, (Interpuptions)... We have
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alk given notice. Unterruptions),. -
She is no more a Member, She is a
Minister. (nterruptions)... Madam,
the Minister cannot take the floor
like this when Members have given
notice and they are speaking. You
are allowing the Minister to:-speak.
But she cannot take objection to the
references made here. She is drawing
the Chair also into the controversy.
It is the privilege of Members of this
House to speak and the Minister is
not expected to object to it. She
cannot do  that,. . (Interruptions),. .

SHRIMATI JAYANTHI NATARA-
JAN: Madam, I have not objected to
anything. .. (Interruptions)...

fawsr & Rar (ot faawa qew)
suqE §igg W osw fgew Afsm. .
(et )

Tet him finish.. (nterruptions)...

SHRI VAYALAR RAVT: You cannot

speak,  No, no. .. (Imterruptions). .,
You cannot do chis. . (Interrup-
lionsy..

SHRIMAT! JAYANTHI NATARA-

JAN: Madam, I am not at all objec-
ting I am only asking...(Unterrup-
tions)...

SHRI TRILOKI NATH CHATUR-
VEDI: In the morning, when the busi-
ness was discussed. nobody was pre-
sent there. Nefther the Minister of
State for Parliamentary Affairs nor
the Minister himself nor any other
representative was  present,. . (Inter-
vuptionsy, ..

SHRIMATT JAYANTHI NATARA-
TAN: Madam. the business is discus-
sedd at the Business Advisorv... (In-
teyyyotions). . .

*Transliteration in arabic script,
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THE DEPUTY CHAIRMAN: Now,

please sit down,..(Unterruptions).. .

SHRI VAYALAR RAVI: You cannot
object to it. You cannot do this.

Madam, don’t  allow...(Interrup-
tions),..
SHRIMATI JAYANTHI NATARA-

JAN; Madam, this intoleranc¢ has. ..
(Interruptions)...

THE DEPUTY CHAIRMAN: I recei-
ved five o six motices. The matter is
not of the Chair, The matter is ol
the House. As mentjoned in the
notice, it is contempt of the House
because the decision was taken by
the House. The Chair is bound by the
House and not by my decision. I am
here not only as the Deputy Chair-
man, bug I am now also the acting
Chairman. The question is; Is the
House supreme or the Chair supreme?
In my opinion, it is the House which
is supreme. It has always been that
the House is supreme. Mr, Narayanan
has said this. Dr. Shankar Dayal
Sharma had said this and Mr, Van-
kataraman had said this. They are
the three Vice-Presidents T worked
with. The House is supreme and if
the House has taken a decision, 1
have no other way, the Vice-Chair-
man has no way or even the Chair-
man has no other way but to bow
before the opinion of the House,
They are talking abour contempy of
the House, 1T am only directing the
discussion. It was the will of the
House which they were talking about.
They are not talking  aboug indivi-
duals. It is the institution about
which they are talking about, That
is what he is talking about.

SHRT SATISH AGARWAL: Madam,
Deputy Chairperson, my  Motion
basically mentions abour the con-
tempt of the House because the Housc
took a decision to extend the time.
So, T am referring to page 231 of the
“Rajya- Sabha At Work” which savs.
“The guestion whether a matter com-
plained of is actually a breach of
yrivileze or contempt of the Honse

[RAJYA SABHA )
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is entirely for the House to decide.
The question shall be restricted o
a specific matter of recent occurrence
and (ii) the matter requires the in-
tervention of the House.”

I am not going 1o quote the many
cases which have been reported here.
Page 215 says, “Penal proceedings for
breach of privilege should not be
taken unless the attack on the House.
its Presiding Officer or members is of
a serious nature and is caleulated 1o .
iliminish the respect due to the House
and thus lessen its authority. On 24
May, 1990, the House adopted a reso-
lution holding that a statement of
a former Member of Parliament (Shii
KK, Tewari) as published in the
newspapeis that day brought the
office of the Chairman of the Rajya
Sabha to indignity and constituted
contempt of the House. After seexing
confirmation of the statement. the
contemner was, as recommended in
the resolution, summoned (o the Bar
of the House and reprimanded.” My
notice s for contemt of the House.
So, it is for the House to decide. not
for Mr. laipal Reddy or Shrimati
Jayanthi Natarajan. He has commit-
ted a gross contempt of the Houge.
The House extended the time on the
motion moved by the Teader of the
Opposition, Now you are attributing
evervthing to the Presiding Officer
of the day, You are blaming her.
This is apart from the point. Bur this
is a contempt of the House. The
Chairman is a part of the House. So.
T demand that the Heuse should
question,
simman My, Taipal Reddy--he is nos
a Member of this House—tn the Bar
of the Honse and reprimand him aor
give punishmenr aprropriate o
cirenmstances of the case.

the

SHRY TRILOKI NATH CHAT-
URVEDT: Madam, he had full three
days to exnress regrets, He did net
do that,  This news has appeared
in afl the newspapers thronghent the
cowntey
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SHRI G. SWAMINATHAN: Ma-
dam, t will add one hing, Accord-
ing to May’s Parliamentary Practice,
it is well known that under the West
minster system, when the tme is fix-
ed for adjournment and if it is to be
extended, the Chair takes the per-
mission of the House to do so. If
such permission is given, the  Chair
has to extend the House. It is the
usnal’ procedure.  So, you  have
very rightly said that you have to
obey the mandate of the House. The
Chair cannot go contrary 1o the mandate
of the House.

Mr. Jaipal Reddy made a state-
went. He is a very senior Member
and he cannot say that he is inno-
cent of the rules. When he was
sitting here, he was always raising
such procedural issues and advanced

any pertinent points.  He was al-
ways speaking on rules. I am sor-
ry he has made such a  statement.

According to him, if the Governmen:
wants an adjournment, it is necessa-
yv for the Flouse to grant such 2
request. Thig is what he said in the
Press.  He has also cited the days
of Rajiv Gandhi.  According to
him, during the days of Rajiv Gan-
dhi, when the Government  was in

majority, it could have done anything

it wanted to do, but it did not do.
‘He feels that the Presiding Officer is
bound to obev when some Ministers
want adjournment of the House.
This is what he said. Now. we want
reliably to know whether he has
made such a starement in the Press.
It it is <o, it tantamounts to contem-
rt of the House. W¢ feel sorry
hecause e has want only made this
statement. After becoming a Mipis-
ter. he hecame a different person al-
together., We would like the Choir
and thic House to take np thic mat-
ter verv serfously and. if mecessarv,
to admonish him. as it has been done
Jdaring h’\f nerind of Sharmaii when
he was here. T was the leader of
myv party af that time alo, T wac

[ 11 AUG. 1997 §

Privilege Jo2

very much present when Shri K. K.
Tewari made such a statement. He-
was brought here and admonished.
This is the fittest case to admonish
Mr. Jaipal Reddy and to see  thas
such occurrences do not recur simp-
ly because some people happen to be
Ministers. Just because they are Mini-
sters. it should not be assumed that
they can utter anything against the
House and such things cannot be al-
lowed to recur.

SHRI RAM  JETHMALANI
(Maharashtra): Madam may, I lodge
my respectful protest. ... (Tnterrup-
fions)y. ..

SHRI SURINDER KUMAR SIN-
GLA: Madam, I want to say.....
tInterruptions) . ..

SHRI RAM JETHMALANI:
Madam, [ want to lodge my respect-
ful protest... (Interruptions)...
Madam, T want to have two minutes
~...(nterruptions) ... Yust because
my limbs are not as powerful as
those of others, and I don’t make
npise in the House, that does not
mean that T should be heard last.
Sometimes T should bhe given. ..
tIntervuptionsy. ..

THE DEPPUTY CHAIRMAN: WMr.
Ram Jethmalani, please speak.

SHRY RAM JETHMALANL:
Madam.  while I associate mysell
with all that has been said by my
Jeatned collcagues here, my line of
approach to this problem is slightly
different. 1 am one of those who
helieve in the freedom of speech. 1
believe that the decisions of this
House collectively taken as well ag
the decisions of the Presiding Offi-
cers of this House are bound to pub-
l'c criticism. even bv a Minister who
i« aggrieved by those decisions, right
lv or wronglv. T ¢o further that
even if the criticism of the decisions
of the House or the Presidine Offi-
cers is somewhat inteperate. wrona-
headed or incarrect it is srill covered
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by the freedom of speech which  is
guaranteed to everybody under  the
Constitution. But 1 draw a linc some
where.  The line is that in this re-
port there is a clear insinuaion  of
collusion between the Presiding Offi-
cer and the BJP who wanted to go
ahead with the ousiness of the House
This kind of insinuation of a disho-
nourable motivation in the conduct
of the proceedings of the House is
what distinguishes the freedom of
speech from misuge of that freedom
and brings it within the law of con-
tempt. Thy sovereignty of this House,
the omnipotence of this House, the
right of this House to decide any-
thing that it wants to decide within
the four walls of this House, is un-
questioned and he who maliciously
attacks that right and wishes to de-
rogate that right is guilty of conempt
of this House.  He is guilty of
grosser contempt if he insinuates
that there is a dishonourable motive
in the shape of a collusion between
the Presiding Officer and the House
as a whole. It is not that I want
Mr. Jaipal Reddy to be humiliated
or sent to jail or committed or fined,
But the motion of privilege provides
an opportunity for settling questions
of great constituuional importance and
for setting questions which are im-
portant to the conduct of the future
business of this Hounse and/or, in
general, conducive to the maintenan-
ce of the respectability and  social
acceptance of this House as a gov-
erning body of this country. There-
fore, T will respectfully beseech you
to proceed under the rules. give us
the permission to raise this problem.
as you have already done impliedly.
and then proceed to take action un-
der the rules.  Tf sufficient number
of Members want to support the mo-
tion. it should be referred to the Pri-
vileges Committee or the House a<
2 whole should sit and decide  it.
This is a matter which you have to
deride | ’

Thank vou, - Madam

Deputy
Chairman . o
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SHRI SURINDER KUMAR SiN-
GLA: Madam, 1 differ from my col-
league, Shri Jethmalaniji. There are
limits to the freedom of speech. If
you really want healthy traditions to
be set up, then no one, who is part
of the House, should criticise  out-
side what happens in the House. If
you say that it is the freedom  of
speech that a Minister has the right
to condemn and criticise this House
and the hon. Chairperson, then it
would be setting up a bad prece-
dent. T differ on this. There arc
limits to freedom of speech.

Madam, the hon. Parhamentary
Affairs Minister accused this House
in the name of making clairfication,
saying, “You don’t know, You should
have checked the facts”. 1 wish she
had checked the facts.

SHRIMATI JAYANTHI NATA-
RAJAN: T didn’t say it.

SHRI SURINDER KUMAR SIN-
GLA: Yes. It is on record, Madam .
You gaid, * You should have checked
the facts”. Of course, we were not
here. My point is that it is a se-
rious offence. It is contempt of
the House. My colleague. Shri Satish
Agarwal, has already  claborated
its legal implications. Whether it
is the House that decides or it is you
Madam, but we must really warn—
I wouldn't say admonish—Mr. §.
Jaipal Reddy for issuing a statement
condemning this' House. This is a
ierious miatter.

Madam, 1 would like to add further
that they have not been able to
manage, The country has seen the dis-
astrous functioning of the coalition.
1t is reflected everyday in this House
that coalition is a dangerous experi-
ment. It cannot run the Government
. Interruptions) ... Why don’t you
permit me to say? (Interruptionsy Is
it not a fact that they have failed to
mobilise...? (Interruptionsy. That is
why I am saying that it is disastrous.
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SHRI SURINDER KUMAR SINGLA:
Wizy ae they

biamtng the
riousc! Uinteipuptions)

Madam, on
cech and every ssue, the coalition
fies functionied disastrousily. That s
wiy everyday we had this hilarious
drama and we keep on watching. So
it is 4 serious matics. You must real-
iy wke action. 1t is in your wisdom
10 decide whether the House 1takes
action or you take action or you al-
low the privilege issue that is pend-
ing with vou.

SHRI GURUDAS DAS GUPTA
{Wes; Bengal): Madam, on the uestion
of the dignity of the House, on the
guestion of the respectability of the
Chair, on the question of the tradi-
ions that we have been maintaining
in the House, there can be no ques-
tion of gny compromise. Whoever
may have done it whoever may do
it. be the a Minister or a Membar be-
longing to BJP or the Left or the
Congress, there s no question of
compromise.  The dignity of.the

House is our collgetive dignitv and

it is perhaps one of the most valo-
able treasures that we_have been able
fo hnild up over the years.

I think, Madam, if the Govern-
irent had been defeated on that day,
it should have been taken sportingly.
that it was uw defeat becsuse the Mem-
bers were not  there, Thire i no
yuestion of attributing any motive to
anvbodv.  The task of the Opposi-
fian is always to create a situation
in which the Government is harassed
15’1 7 ‘We had been in the Opposi-
tion and new the other neople are
in the Onnesition . Nohody can take
aveny the risht of the Onposition 1o
st the Covernment in diffiontty . Tt
noq normnl thine, partienlarty when
thers gt Thavefore,
the wav in which the Press reports

sn Dpdimance
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have uappearcd, I agrec that there is
reason [or consternagion, anger and

protest. There is reason. While say-
g 50, Madam, 1 shall implore upon
my senior colleagues and Members
of this House that we have put on
record our protest, let the notice be
seént to the hon. Chairperson, let the
Chalrperson according to the normul
law, according to the normal tradi-
tion, let the Privileges Committee,
take a view on that and then let us
have a decision.  This is one sub-
missioin i am making.  Secondly,
another sthmission I am making s
this. Nu person should be tried i
absentiz. He might have been pro
perly teported. . .

SHRI 6. SWAMINATHAN:
Madam, his colleagues are to answer
it. .. Unterrupfions) . ..

SHR1 GURUDAS DAS GUPTA:
Madam. what is this?

SHRI NILOTPAL BASU (West
Bevgal): Let us hear him also....
(Interruptions). . .

SHRI G. SWAMINATHAN: They

¢hould have asked him to be present
in the House...(Interruptions)..,

SHRI SURINDER KUMAR SIN-
GLA: The Parliamentary Affairs Mi-
nister should have informed him.

SHRI G. SWAMINATHAN: The
Govornment is to answer it. Madam,
it is a question of privilege. We
cannot ask the person to be presen!
‘n the House. Tt has never happencd.
tinterruptionsy

THE DEPUTY CHAIRMAN: I
have a Calling Attention in the watt-
ine. So, there is no point. ..
{Interruplions) . .

SHRI GURUDAS DAS GUPTA:
WMadam, you have allowed me to spe-
ak. Should T be interrupted by all of
them?
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THE DEPUTY CHAIRMAN: Mr
Gurudas Das Gupta, see the matter
* is being raised. I will go through it.
Your Calling Attention js there 1. want
to finish this matter.

SHRI GURUDAS DAS GUPTA; 1|
‘know it, Madam. Madam, 1 would
respectfully submit that Mr, Jaipal
Reddy may have been properly quot-
ed, may not have been properly
quoted, ...(Unterruptions)...

SHRI TRILOKI NATH CHATUR-
VEDI:" He should have corrected it.
...(Interrupiions).. .

SHRI SURINDER KUMAR SINGLA:
He should have condemned it, .. (In-
terruptions),. .

SHRI TRILOKI NATH CHATUR-
VEDI; He should have clarified what
he said or what he did not say. ..
(Interruptions).. .

THE DEPUTY CHAIRMAN: Let me
finish this matter,

SHRI GURUDAS DAS GU[:TA;
Madam, should I be interrupied like
this? ...(Interruptions)... Madam, I
am only saying that he may have
been quoted properly, he may not
have been quoted properly. T am onc
with you. 1 am only saying, let us call
for an explanation from him, let us
call him to the House and let the
hon. Chairperson take a view on that
and let the Privileges Committec take
a view on that. That is my submission.

THE DEPUTY CHAIRMAN:
Vayalar Ravi. He has
notice.

Shri
also  given

SHRI VAYALAR RAVE Madam. 1
would not take much time of the
House Because I agree with whatever
Mr. Gurudas Das Gupta has said.
This is not the first time when insi-
nuations have been made against the
Deputy Chairman, On an earlier
occasion, the House was adjourned
when the House Minister Wwas not
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meesent in the Howse, At thap time,
there was a big uproar in the House,
Nexp day, some kind of insinuations
appeared in the Press—I don’t want
to quote them here. Madam, the rules
prescribe that the Deputy Champer-
son sitting in the Chair enjoys the
same powers as that  of the hon.
Chairman. So, it is a contempt of the
House. It is a contempt of the homn.
Chairman, 1t is nog merely a ques-
tion of some reports appearing in
the Press. Here  a senior Minister
while talking to the Press has made
insinuations against the Chair who
took a decision as per the wish of
the House. Tt has not occurred just
once,

It is a process which has started in
the last few days. The Ministers of
the Government arc making this
kind of whispering and even going
to the Press for informal talks. The
Minister himself knows that if he
holds some formal talks. then he will
be in trouble. So. this informal tali
is 2 part of whispering camping. As
has been rightly said by Shri Jathma-
laniii, this kind of whispering cam-
paign  against the Chairperson
amounts to a contempt of the House.
1 agree with Shri Gurudas Das Gupta
when e said that we should give a
charice to Shri Jaipal Reddy and hear
what he has to say in this regard. He
has not denfed the statement which
appeared on 9th. He has not denied
it sc: far, Tt means, he is approving of
what was reported in the Press. Tt s
a tacit aoproval of what has been re-
portad in the Press. That is why all
of us have raised this issuc in the
Howse. No denial has come from him
<o frr, What T want ro submit is. this
is a matter of contempr of the House.
Tustice demands thar we should give
# hearine to Shri Jaipal Reddy.

SHRT SURESH PACHOURT {Madhya
Pradesh):  Madam... . {Inteyrup-
{ions). ..

THE DFPUTY CHAIRMAN: Shi
Harsral Bhardwai, We have to finish
it quickly.



309 Re: Question of

SHRI HANSRAI BHARDWAIJ
tMadhya FPradesh): Madam, let me
make 1t very clear thag article 105(1)
controls the freedom of speech with-
i the House. The first part of arti-
cle 105 starts with this. “Subject to
the provisions of this Constitution
and to the rules and standing orders
erc., they control.” Now, the dignity
of this House, the strenth  of this
House is 1eflected in all the Mem-
bers. I am anguished for this reason
that any hon, Minister or a Member.
if he tries 1 ridicule the whole sys-
tem by attacking the Chair "or the
decisions of the chair. 1t will be
difficult to run this House because
vou are the  custodian and you are
the strength of this House. Other-
wise, this House will not Tun, So, we
are not doing any injustice to any
hon. Minister or @ Member, We are
cxpressing our anguish againsg our
own colleague but he must give an
cxplanation to the House under what
cireumstances he, being such an ex-
rerienced  person.  uttered  these
words, The system is under attack.
The Parliamentary system is under
artack and the Government's  inter-
vention 1s pot necessary. It is in his
private capacity as a Minister of so
and so, We are as<ing him to reply
tn the charges of gross contempt of
ihe House and the Governmene will
teoonly asgravating the contempt if
it oqries (o defend . 16 is always re-
wlved by the House. So, T wouald re-
guest that proceedings be initiated
afrer satisfving  the House. T agree
that prima fucie (his is a4 gross con-
tempt of this House, There should be
no controversy and the entive House
hould respond on this occusion. We
did so in the case of KX, Tiwars
case. What s the diffiealty . now?
Thank vou Madam,

it DEPUTY CHAIRMAN: Fvery:
Fady e snoken. T do not think there
i« anv reed o0 w0 oon osayine the
came (ing, There is no difference o
apinion of this,
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The Government sources complain
that Mrs, Heptulla apparently inter-
preting the sense of the House as the
will of the majority.
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SHRI M, A. BABY (Kerala): Thank
you, Madam. I do not take much
time because most of the relevant
roint have been menuoned on  this
is.Sue‘. 1 féel that it is a Imt case to be
referred to the Privileges Commirttee.
Having stated so,, 1 would also like
fo remind the Members of this House
that we never had a tradition of
questioning ihe-ruling of the Chair
vuside the House, There were in-
stances when we had very strong
feelings on a ruling given by ihe
Chair based on the wisdam of ihe
Chair. When we disagreed with that
we used to raisc it on the floor of
the House, That is the privilege and
right of the Members buy going by
the newspaper reports, it appears thai
this is not an inference gathered by
the journalist. The journalist
been briefed: Unless it 1s stated that
no such briefing has been made hy
the alleged Minister or others, we
have 10 take this newspaper veporl as
correct. Madam. I would also like to
vecall that T had a very painful cx-
perience of being 1 the Chair and 1
had (o cast my vote because  theve
was @ situation where the casting
vote had to be exercised, 1 exercised
my casting-vote which led o rhe defeat
of -the Governmene motion. Even &t
that poine of time, no political party

teader nr the Press criticised  the
rling given by the Chair, T am not
here to defer! that decision. ¥ do

not want to go it the meris nf |hn‘
case. Madam. 1 would like to ke
half 2 minute o say something whout
this narticular Whenever  we
Adecide whethey shou'd

conitinue or not, it is not the arbit.
of he Thair We al-

fssne
ﬂ\p Horyue

P-riein

has -
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ways 11y Lo assess, the Presiding Oifi-
cer always (ries to assess the mood
of the House and then only a  view
is taken which is generally accepted.
Any decision of the Chair would be
favourable to some and not favour-
able to some, There would be rare
occasions when all sides of the House
would be expressing tlhie same view.
Thervefore, even when [ analyse the

merits  of this particular decision
taken by the Chait. 1 do aot
hold  waything  against this  deesion

1 by the Chair, Now, other poinis

been raised by my lLon. colle-
aues, T feel thar it 1 very unfortu-
nate that ihis House h;\(l to discuss
such a matter. T feel gather than
prolonging this «!eb‘uﬂ here, the
matter can be referred to the Privi-
leges Committee, and let. o view mad
e taken by the Privileges Committec.
Thank vou verv much, Madam.

THE DEPUTY CHAIRMAN:
we close this matler now?
CUnterruptions).. .

Shall

sageraty © wfiw ger o
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THE DEPUTY CHAIRMAN; Now,
the Calling Attention...(Interrup-
tions) ...

SHR® TRILO-KI NATH CHATUR-
VEDI: Madam. I crave yvour indul-
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gencé “forv -(Interrup-

tions) . ..

THE DEPL_JTY CHAIRMAN: 1 will
look into the papers. ...(Interrup-
troms). ..

‘a minute. ..

SHRI NILOTPAL BASU: Madam, I
want to raise a very serious issue.
The Finance Minister is here. I just
want to draw the attention of the
House. ...(Inlerruptions)...

SHRI G. SWAMINATHAN; Madam,
what is your decision with regard

to referring this matter to  the Pre-
vileges Committee? ...(Interrup-
tions) ...

THE DEPUTY CHAIRMAN: I can-
not give a decision immediately.
..(Interruptions)...I was not here.
T have not seen those newspapers
yet....(Interruptions) ... 1 came only
away in Calcutta.
.. (Interruptions) ... Chavanji wants
to say something. ...(Interruptions)

SHRI S. B. CHAVAN (Maharash-~
tra): Madam, 1 think it is almost for
40 minutes or so that matter is being
discussed. I do not konw Mr. Jaipal
Reddy about whom it has been alle-
ged that he seems to have said this
kind of a thing should have been
sent for. ...Unierruptions)... 1f he
had been present in the House, then
he could have explained the position

. .{Interruptions) ...

SHRIMATI JAYANTHI NATARA-
JAN: He is no¢ in town. ...(Inter.
ruptions)... He is not in town. He
is away in Hyderabad. (Interruptions)..

SHRI §. B. CHAVAN: Then, of
course, we canoot help it...... (Inter-
ruptions) ...

Since all the leaders of the politi-
cal parties have spoken, it should
not appear as if the Congress Party
Leader is mot saying  something

..(Iterruptions)... That is why 1~
have to say that this is a fit case for
breach of privilege. And it deserves

f7 3 4
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THE DEPUTY CHAIRMAN: He is
not here at thé ‘moment...(Inter
ruptions). .

Reddy ‘has come
(Inte. uptions) ...

' IR1 G. SWAMINATHAN: Madam,

He is here

'\».‘y bas - false ‘inforfnation been
given?. . .{Interruptions)...- 1 do ‘not
_ know. .(Interruptions) . Madam,

i do not know, why wrong informa-
uon has been given by the hon.

Minister . (mtemtptwns) She
gave wrong information.. _(mterrup-
zons)

SHRIMATI JAYANTHI NATARA.
JAN: Madam,  he has come from
Hyderabad .(Interruptions)... He
has come hcre straight from the air-
port. .. (inferruptions)... There is a
limit to intolerance also ... (inter
rupnons)

SHRI'S. B. CHAVAN: I think, this,
1is very appropriate since Mr. Jaipal
Reddy is present in the House. We
are very-keen. to find out the facts.
It is alleged that you seem to have
committeed a: breach of privilege and
contempt of :the "House by stating
something, infoimally, to the press.

Everybody - seéems to be wondering
that how such a seasoned Member of
this House who was previously very
keen to raise all these issues” when
he was on this side—now, that role
is being played by us—could do it
Vile are asmag you, whether vou
have stated sOMething éither for-
mally or informally to the press
apainst the Prediding Officer which
amotinits to breach of privilege and
contempt of the House. In fact, you
have to tell us what the fasts  are
and on that will derend the decision
of the Chair.

THE MINISTER OF TNFORMATION
AND  PBROADCASTING (SHR} §S.
FATPAL REDDY): Madam, T am just
comine from Hvderabad. T dg not
know what }m Been going on. Ap-

“parentle. T am “told. it is in reeard
to a +rivilege Motion that has been
tabled neninst me. . (inferruptions) .
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of P'rivilebe 316

THE DEPUTY CHAIRMAN: Several
of them,

SHR! §. TAIPAL REDDY; But they
all relate to ‘one thing. Unless I see

-the natice, 1.will not be able to give
-any -impromptu reaction.

You -will
kindly -appreciate that I have: not
been a beneficiary. to the discussion
that has been going on it.in the
House.

SHRI S. B. CHAVAN: Just ope
minute: In fact, 1T do not think that
any hon. Member of this House is
interested in protonging this = kind
of discussion or insisting that the
matter should be referred (o the
Privileges Committee. But if Mr.
Jaipal Reddy wanted to see the con-
tents of the notice which has been
given, of course, in two minutes h-
can see-chat ...(interruptions)...
But if you are going to take ...(in-

~terruptions). ..

PROF. VIIJAY KUMAR MALHO-

; ~ TRA: Madam, yesterday and the day

batore where holidays. Mr. Reddy
would have. Yead .. the Piomeer of
Friday or Saturday or the dsian Age
of Saturday. He is the Information

Minister. ‘He must have read all the

newspapers A interruptions) ..
SHRI g, IAIPAL REDDY: Nlﬂm
let me stata categorienllvshar T have
not :zer au’ reso:  cliher v
Pioneer or in the Asian Age which
they are referring - to.. T went to

'

_Hyderabad. T was in Delbi on Satur-

day, but T did not happen to see

" these news items. These mnews items

were not brought fo my mnetice.
Therefore, you cannot. in all fairness
pxpect me fo ract.in an  off-hand
fashion to senior -peosle like S. B,
Chavan and all other hon. Members,
T cannot react on extemporaneous
fashion. .. (interruptions). .

THE DEPUTY CHAIRMAN: We will
take it fo the Privileass Committee.
Lat the Commites decide...(inter-
ruptions) .. The Committee Wﬂl.
decide...(in tovintianc)
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SHRI TRILOKI NATH CHATUR-
VEDI): Madam; I seek your indul-
gence ... {(interruptions)...

THE DEPUTY CHAIRMAN: Now,
what is your problem? ...(interrup-
tions)... We have got a calling at-
tention.

SHRI NILOTPAL BASU: Madam, 1
know bug this is a very special issue.
.- (interruptions)... The hon. Fin-
ance Minister is here and I wanted
to bring it to his ~ notice a matter
which relates to...(interruptions)...

THE DEPUTY . .CHAIRMAN: What is
that? We have to tzke up the calling
attention. Let us have the calling

attention. I request Mr. Gurudas
Das Gupta to start...(interrup-
tions)...

SHRI NILOTPAL BANU/: Madom
all the Directors of . .(Interruptions)- .

THE DEPUTY CHAIRMAN: That
is some other matter.

SHRI NILOTPAL BASU: Madam,

all the Directors of Ansal . Group
are absconding, By viclating the
guidelines issued by the R.B.I., the
Punjab National Bank is going to give
Rs. 40 crores as loan to the Ansal
Group without any security. T would
like to bring this to the attention of
the House and I would like the
hon. Finance Minister tn look into
the matter. Tomorrow the transac-
tion is going to take place. There-
fore, I seck your indulgence. That
is why T would lie to draw the arten-
tion of the House.

SHRI SURINDER KUMAR SINGLA:
Madam. I would say that mentionins
of individual -companies in this ses-
sion of Parliament is not really a
good vractice, and pnt‘ticularly when

you do not have the facts. T have
teen supplied facts thar this group
of eomoanies, about which we  arve
talking, may be absconding in another
case, but it has been finctioning with
its hank for the Jast 5-5 vears... f'In-

R 7 .
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my poing was ...{(Interruptions)...
‘Lhis is what Mr. Basu had raised.
{(merruptions), .. This is what had
said in the beginning, Mr. Kumar.
1t should not have been discussed in
this session of Parliament ...(Interrup-
tiens)... But, I am saying jp is a
Government account. It is not an
MP’s account. He Is asking for some
loan to be released tomorrow. I can
tcll you I have got information that
(he security is not Rs. 40 crores, it
is Rs.” 80 crores. Today it will be
Rs. 100 - crofes. (Interruptions) . . .
Madam, it is a widened issue. They
want policing of all ﬁnanclal institu-
tions (Interruptzons) would
like thc hm Finance Mxmster to say
a few words on this matter after vari-
tying from the Reserve Bank of India,
so that the company’s reputation is
not destroyed, the way in which he
is attempting to do it.

e

RE: THE STATEMENT OF THE
MINISTRY OF FHOME AFFAIRS
IN CASE ABOUT SANIOY

GHOSH

SHRI TRILOKI NATH CHATURVE-
DI (Uttar Pradesh): Madam, I seek
your indulgence for a minute because
veur will recall that I had raised the
cas o Sanjoy Ghosh first, Subsequ-
ently, it was raised by Mr. Dasgupta,
Mr. Malkani, Mr. Malhotra and
others. The day I ra¥sed it, we were
not.sure of the facts, and the hon.
Home Minister, who wag present here
said that the Government was  des-
perately looking into the matter and
later on when they are in possession
r" full facts. we will be informed.
Unfortunately, T find that a very
casual and lackadaisical statement
has teen made, which looks like an
afterthoueht issved by the Ministry
of Home Affaits. Therz is no full
fledged statement giving the facts of
the case, as to what the Assam Gov-
ernment did, what the various intel-
ligence agencies did, what the earlier
instructions of the Ministry of Horme



